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receipts, etc., besides the four heads
of receipts relevant to the term ‘in-
ward remittances namely (i) family
maintenance, (ii) savings of non-
residents, (iii) migrant transfer and
(iv) money order receipts.

(¢) Information in respect of
countries and amounts of foreign ex-
chage earned in each of the last two
years separately by remittances by
Indians settled abroad and that by
export of goods is not available.
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Measures to Conserve Foreign
Exchange

693. SHRI BEDABRATA BARUA:
WwWill the DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
be pleased to state:

(a) whether it is a fact that India’s
reserve of foreign exchange is going
down since last year,

(b) what are the reasons for this
set-back; and

(c) what measures have been taken
to conserve foreign exchange in
future?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): (a)
No, Sir. India’s Foreign Exchange
Reserves (excluding Gold and Spe-
cial Drawing Rights) have recorded
an increase of Rs. 892.06 crores
during the calendar year 1978 and a
further increase of Rs. 251.16 crores
during the period 1st January, 1979
to 9th February, 1979.

(b) and (c). Do not arise.

Excise duty on Pulp Manufactured in
the country

694. SHRI KUSUMA KRISHNA
MURTHY : Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN-
ANCE be pleased to state:

(a) whether rayon grade pulp is
allowed to be imported free of duty
while an excise duty is levied on pulp
manufactured in the country; and

(b) whether Government have
decided to follow a fiscal policy which
paxes domestic production to the
advantage of imparts?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(99RI SATISH AGARWAL): (a)
Rayon grade pulp imported into the
country attracts the normal customs
duty under Heading 47.01 of the Cus-
toms Tariff Act, 1975. However, such
pulp is one of a number of items
which can be imported free of duty
for manufacture of goods for export.

Rayon grade pulp produced in the
country attracts central excise duty
under Item 68 of the Central Excise
Tariff as an item “not elsewhere spe-
cified”. The rate of duty applicable
to this item is 5 per cent ad valorem.
Goods falling under Tariff Item 68 are





